FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF GWALIOR POLYPIPES LIMITED

RELEVANT PARTICULARS

Name of corporate debtor

GWALIOR POLYPIPES LIMITED

Date of incorporation of corporate debtor

19/10/1982

Authority under which corporate debtor 1s
incorporated / registered

ROC Gwalior

Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

U28939MP1982PLC002072

Address of the registered office and
principal office (if any) of corporate
debtor

POLYPIPES ESTAT MALANPUR,
INDUSTRIAL AREA, MALANPUR,
BHIND, Madhya Pradesh, India, 477001

Insolvency commencement date 1n

respect of corporate debtor

Date of order 02-11-2023
Order uploaded at NCLT website on 08-
11-2023.

Estimated date of closure of insolvency
resolution process

06-05-2024
(180 Days From the date of receipt of
Order)

Name and registration number of the
insolvency professional acting as interim
resolution professional

Name:-Mr. Navin Khandelwal
REG. NO.:- IBBI/IPA-001/IP-
P00703/2017-2018/11301

Address and e-mail of the interim

resolution professional, as registered with
the Board

Address:- 206, Navneet Plaza 5/2 Old
Palasia, Indore- 452018
Email : navink25(@yahoo.com

10.

Address and e-mail to be wused for
correspondence  with  the  interim
resolution professional

Address:- 206, Navneet plaza 5/2 Old
Palasia, Indore- 452018
Email : ibc.gpl@gmail.com

11.

[Last date for submission of claims

22-11-2023
(14 days from the date of order received by
IRP)

12.

Classes of creditors, if any, under clause
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional

Based on limited information, there 1s no
class of creditor u/s 21(6A)(b) of IBC
2016.

13.

Names of Insolvency Professionals
identified to act as  Authorised
Representative of creditors 1n a class
(Three names for each class)

Not Applicable.

14.

(a) Relevant Forms and
(b) Details of

representatives
are available at:

authorized

(a)Weblink:https://ibbi.gov.in/home/downloads
Physical address: As per point 10

(b) Not applicable as per information
available with IRP till date

Notice 1s hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate msolvency resolution process of the GWALIOR POLYPIPES

LIMITED on 01-09-2023 however , appointment of IRP 1s confi
2023 (order uploaded at NCLT website on 08-11-2023).




The creditors of GWALIOR POLYPIPES LIMITED are hereby called upon to submit their
claims with proof on or before 22-11-2023 to the interim resolution professional at the
address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its

choice of authorised representative from among the three insolvency professionals listed
against entry No.13 to act as authorised representative of the class in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.
/ﬁ‘“h”“%
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Rl S v—/Q-l f (
Navin Khandelwal
Interim Resolution Professionks
IBBI/TPA-001/TP-P00703/2017X%.
AFA valid till 27-11-2023 "
Date: 10-11-2023
Place : INDORE

>




CCING 3.7 Product ETMumbaiB5 PubDate: 10-11-2023 Zfone: MadhyaPradesh Edition: 1 Page: ETMP13  User: shashi.bhushand Time: 11-09-2023 21:21 Color:

EE ¢ LE 0E &S 8¢ L2 9¢
l..-..l—l tlinia lll|l|||----ll|l|-ll|lll|-l||l -|ll|| ..||||I|.||||
-y "THE ECONMOMIC TIMES | INDORE/BEHOPAL | FRIDAY |

“’i’—\polln Hospitals Plans
>—to InvestI3,435 cron
~-Capacity Expansion

Healthcare Expansion

¢ ve

€ ¢ & 02

61 BF Ll

I HOVEMBER 2023 | WWWECONOMICTIMES COM

CORRIGENDUM

Branch office: ICICI BANK LTD, Ground
¢icict Bank Floor, Ackruti Cantra, MIDC, Near Telaphone
Exchange, OppAcknudi Star, Andherd East,
Murmbai- 400053,

Refer to advedisermant of the Auclion notice publihed under SARFAESI
At 2002 on November 04, 2023 under the Borrower, Mr. MITAL VIPUL
MOTA having loan Mo, LEMUMDDD02361348 on Page No. 8 of The
Economic Times of Mumbal Edition.

Flease note, the Reserve Price mentioned 23 Ba. 1,70,80,000/- and EMD
amount as Rs. 17,08 000/- inadvertently and unintentionally. Therefare,
request to please reed as "Reserve Price for Flat no, 5 &8s Rs.
1,70,80,000/- and EMD amount g Rs. 17,008,000/~ and Fiat no. 6 as Rs.

E Mew 250- Recent 1,70,80,000/- and EMD smount as Rs. 17,08 000/-". Rest of the details
on— 2.300- bed hozpital acfuission remain unchanged.
: E:-c- o " L Date : November 10, 2023 Authorized Offlcer
Sl sl i RO O T Place : Mumbal ICIC! Bank Limited
. W : e
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FOR THE ATTENTION OF THE CREDITORS OF

GWALIOR POLYPIPES LIMITED

o —
= h g become the largest healthea- i RELEVANT PARTICULARS
= CWanatn. ] ry - T i A | Mo of cormorais debior CAALCH POLYFIPES LIBAITED
o 3 @timesgroup.com f:.frr ?‘m]n{ﬁ.;ﬁtﬁnﬂfﬁ I:T B SRR O SO R 2
= L] T | Aty Loy wWhion [ovporain detins | ROC Geasbeor
= ta, Bhubaneswar, and Guwa- _|sincopormed fregisiend |
=Mumbai: India’s largest pri-  hati. . | Comorin ldenty No. / Limimd Liabiry | LBRAIMPLIAIA.C00A0TS
—_cvate healtheare  provider  “This expansion is in line 5 :;:::"r:“d%“ﬁ T T
= ZApollo Hospitals Enrc-rpr:lse with the plan to expand foot: Wmﬁw,m MALAKPLR, BHIND, Maxdtya Praciss, India, 477001
—on Thursday said it willbe in- print in identified strategic doble i
sviesting ¥3,435 cror 071 EXE- locations to drive continued G { vy CxNTAT T el I Dt o oot (O}
ro~=iling its bed capacity to add  business growth and cater to - ;“;;mmmjﬂmﬂm DA ol o Y oo B
22,300 beds across eight loca- the increasing demand for | msniuicn prcess 15801 Doty ooyt st of et of Crriar]
-tions to its network over the quality healthcare services | Mo and the regsTation number of | Names My, Mavin Knasdehesl
oy—next three financial years.  across the country” the com- 1":‘“““’“’““’“‘ :“‘” R I e
- Thecapacity expansion will panysaid. = mmnm' of tat bniein | Address » 705, et Pl By Ok Pokmi
=be met through internal ac-  Apollo on Thursday repor- sesoivrion professional o5 mgisioed. | Indorn A530HE
= _cerualsanddebt finaneing the  ted a 14% yearon-vear (YoY) Wit T Boad Ema ; nawinkE50yahon
+ Zpompany added. jump in net profit to T253 cro- 1°]'”"""”“| iy [T AT SR T P
= The new expansion will ma- re In @2FY24, led by growth St s e Erradl s ko gl o
_, -inly come in West, East and across hospital, diagnostics, 1] Lt chak For saibmission of cizkmes TUAD
tn=HMorth, where Apollo is  specialty and pharmaecies e — oy e mﬁmmdmﬁ%ﬁm
Zstrengthening its foothold.  sinesses. s "m,.: ’“"tm'im“. s ZLIBARE) ,B:":m""m"
=Apollo is traditionally domi-  Bevenue grew 14% Yol to saction FL moermned by the irenm
5 —nant in South India. 74,847 crore in G2FY2, | Fe=iuion profesdonsd
= As part of the expansion The earnings before inter- L Koalk I Feth ey P e
i T wherrabend o act i Authoresed
—plan, the company announ- est, tax, depreciation, and Peynimbaliaf i cars v i chi
=t =ppd a 250-bed new hospital in - amortisation (EBITDA) waz [T resmes for mach class) | FEPR y x
-Pune expandable to 425 beds at $627.6 crore vs 25654 crore “I'Hl*ﬁﬂlmrﬂ o Wbl Hpes ot o In/homesdownineds
—=in two years at anoverallcost  inGRFY2L, fﬂ“”f,“‘ﬁmm Al At i
— -of 675 crore. The hospital is  This isafter Apallo 24/7 - the -
o expected to be commissioned  digital initiative cost of 197 Notice Is heroby ghen fhat the National Company Low Tribunal has cedered ihe

=by QIFY25. With this expan-

. ssion, Apolle will have over

o =10 beds in Maharashira in-
=cluding Mumbai, Pune, and

Nashik.

M~ The company expanded its
sfootprint in Eastern India
“with an acquisition of a 225

pa-bed hospital in Kolkata in

crore in the quarter (in

acash break even in G

12%;

ding 35 crore non-cash emp-
loyee stock optlon (ESOFP)
charpe Apollo said the digital
healthearearm is on track lor
The hospital business grew
Yo¥ to T2547 crore in
Y2, with EBRITDA mar-

rommencemend of & compamts insehency resclusion process of the GWALIOR POLYPIPES
LIMITED o OL-0rl- 2023 howaralr | Bppointmant of IRF i confinmed via NCLT anfer 0G2-201-
2023 (oedar uplpaded s NCLT wabala on 06-11-2023)

Thi Faditers of TWALIOR POLYPIPES LIMITED ane hesabsy calked upan 1o subemi thesr
Cliadies with proal on or Bedang 22-011-3073 1 (ra infasim. ressglution peolessional Bt the
B drass irssnlionad s nal eiry e, 10

Tha Ainarcipl credioem shall submit their clainmes with precl ' ehacironic maans cedy, AR oihar
Craditers mey subersn e claime with proolin person, by post o Oy e leanordG mears,

clu-

A financiad cradne balanging i a class, & B againgl tha erqry Mo, 12, shall inckcata its
chakce of puthersed ropreserdalivg ram amang tha (hees insohency profeasicnals lisoad
apains entry Mo, 1310 acl as authonsed représentalive of (P dass in Feem CA,

Saubmlssdon of Fatss or mlsleading proofs of clalm shall stiract penaktles,

al 'El

EI

|-|- E
TLUTTIET vilvanalui

cOmpames. Pursuit of Profit

[}L E

E Z 9

'E E

il

FI- EI-

F

= —September which is expan- gins at 24.9%. Diagnostics i
=dable to 325 beds. Following and retail healthcare busi- E;':; m—:::& Avtarha B3 I!h'-“ I"P“MI Tx:
‘the expansion, Apollo will nessgrew 1% to 354 crore, IBE1/1PA-D04,/P-POOTO3,/ 2017-18,/41304
F:g—f JAFA valid il 27-11-3023
3=
C AXISCADES
i
iz
A
o AXISCADES Technologies Limited
- CIN : LY2200KA1990PLCOB4435
Ao Reqgd. Office ; Block C, Second Floor, Kirloskar Business Park, Bengaluru - 560024, Karnataka, India
: Website: www.axiscades.com | Email: info@axiscades.com | Tel : 491 80 4193 9000 | Fax: +91 80 4193 9099
3 ; Statement of Unaudited Consolidated Financial Results
m for the Quarter and Half Year Ended September 30, 2023
o =
: (% in Locs)
e ; Quarter Ended | Half Year Ended Year Ended
2 Particulars 'an Sept. 2023 30 Jun. 2023 |30 Sepl. 2022 30 Sepl. 2023 30 Sepl. 2022 31 Mar. 2023
1 (Unaudited) {ununmlmﬂ [ mnmnned} (Unaudited) | (Audited)
2 [Total income . 25 358.90 | 21,633.21 | 19,994.34 | 4699211 | 38,685.42 | B2,758.05
4 |EBITDA* | 3581.28 329691 | 373709 | 6E78.19 | 6009.72 | 13,754.78
ﬁ 4 | Finance costs 1,164.46 201054 846,62 _ 317500 1,025.88 3589098
-4 | Depraciation and amortisation expense 870.23 707 .66 709.64 1,577.89 | 1,346.57 2 651.83
- | Net Profit for the period (before Tax,
& -{ | Exceptional and/or Exdraordinary items) | 1.759.24 | 848.07 2809.96 | 260731 | 4,628.74 8.910.55
-1 | Share in net loss of associate _ - - - - (4.41) (4.41)
k 4 | Exceptional items, net - - - | (4,444.98) | (6,B03.74)
A [net Prodit/ {Loss) for the period befiore tax
2 -4 | (after Exceptional and/or Extraordinary ifems) 1,759.24 280916 | 260731 179.35 2102 .40
en - | Net Profit / (Loss) for the period afler tax
A | (after Exceptional and/or Extraordinary Hems) 1,117.25 2.108.20 1,688.15 | (1,060.79) (479.82)
&?‘ -4 | Total Comprehensive Income for the period
A | [Comprising Profit/ (Loss) for the period
(after tax} and Other Comprehensive Income
A | (after tax)] 1,066.70 703.69 1,770.39 | (940.15) azA
S | |Eaquity Share Capital 1,924.38 1,911.50 192438 | 1.,901.68 1.911.50
| |Reserves (excluding Revaluation Reserve)
g -4 | as shown in the Audited Balance Sheet
of the previpus year 31,895.57
-4 | Earnings Per Share (of Rs. &- each) (for
ES -4 | continuing and discontinued operations) -
1. Basic: 2.89 1.47 2.02 4.36 (2.85) (1.37)
& A | 2 Dilutad: 2.63 1.33 2.26 3.96 (2.85) (1.37)
= MNotes
1. Interms of Regulation 33 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations 2015, the aforesaid Statement of
s unaudited consolidated financial results for the quarter and half year ended September 30, 2023 of AXISCADES Technologies Limited
(tha "Holding Company” or the "Company”) and its subsidiaries (the Holding Company and its subsidiaries together hereinafter referred
o to as “the Group”) and its associate has been reviewed by the Audit Committes and approved by the Board of Directors at their meeting
Mg held on Novermnber 08, 2023. The aforesaid unaudited consolidated financial results for the quarter and half year ended Seplamber 30,
2023 have been subjected to imited review by the statutory auditors ofthe Company.
ﬁ A 2. The unaudited consolidated financial results have been prepared in accordance with the recognition and measurement principles laid
: down in the applicable Indian Accounting Standards (“Ind AS") as prescribed under Section 133 of the Companies Act, 2013, as
amended read with relevant rules thereunder and in terms of Regulation 33 of the SEBI (Listing Obligations and Disclosure
= = Requirements) Regulations, 2015, as amended and SEBI Circular No. CIR/CFD/CMD1/44/2019 dated March 29, 2019,
3, The previous period/year figures have baen regrouped rearranged wheraver necassary to conform with the current period presentation,
th 4, Additional information on Standalone Financial Results is as follows: (% in Laocs)
Quarter Ended Half Year Ended Year Ended
&1 | Particulars 30 Sepl. 2023 |30 Jun. 2023 30 Sept. 2022 30 Sept. 2023 30 Sept. 2022] 31 Mar. 2023
{llnaulﬁhadl [I.Irlnudrladl (Unaudited) (Unaudited) | (Unaudited) | (Audited)
: Total revenue {including other income) B, 302 65 8,129.89 6,613.68 | 1643254 12.950.41 28,460,938
&1 | eBmoA* 1,393.25 1,220.00 1,334.12 2,613.25 2,412.08 4,079.85
{ | Profit/{loss) before tax (8.78) | (1,096.79) 313.28 | (1,10757) | (3.406.31) | (1,866.02)
3 -4 | Profit/{loss) after tax (8.78) {798.25) 272,23 (807.08) | (3,656270) | (1,982.87)
-4 | Total comprehensive income/{loss)
A | forthe period/year endad (175.22) (756.05) 162.74 (931.27) | (3.804.24) | (2.001.54)
=% =
w0 A *Excluding otherincome
4 5. The above unzudited financial results of the Company are availzble on the Company's website {www.axiscades.com) and also on the
g = website of BSE (www_bseindia.com) and NSE (www._nseindia.com), where the shares of the Company are listed.
T For AXISCADES Technologies Limited
=ik O Sdlll'
| Place : Bengaluru Arun Krishnamurthi
14 Dated : 08.11.2023 CEOD and Managing Director
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EXTRACT OF CONSOUDATED UNALDITED FINARCIAL RESULTS OF KREL LIMITED FOR THE QUARTER AND HALF YEAR ENDED 30 SEPTEMBER 2023 | Tin Lakh excepl as staled otharwise) —
Quarter ended Half Year ended Quarter ended ?
Particulars 30-09-2023 30-03-2023 30-09-2022 -5
Total Income from Operations 1,21,339 2 62,704 1.31.828 5_ .
Met Profit from ordinary activities before tax 20,685 45,421 28,493 :
Net Profit far the period after tax (PAT) 15,328 34,7094 21,310 =
Total Comprehensive Income for the period =
(Comprising Profit for the period afier tax and 15,204 a4 465 20,493 =
Hher Comprehensive Incoms after fax) _—‘EE
Paid-up Equity Share Cagital (Face Valua per ghare Re. 1/-) 2,289 2,289 2,354 =
Eamings Per Equity Shara (Face Value of Re, 1/- aach) __ 0
1. Basic 6.52 14,80 8.05 =
2. Diluted 6.52 14.80 9.05 =
—A
KEY NUMBERS OF UNAUDITED STANDALONE FINANCIAL RESULTS {7 in Laikh 3 o
™
Quarter ended Half Year ended Quarter ended =
el 30-09-2023 30-08-2023 30-09-2022 _ - o
Total income from operations 1,21,339 262,704 1,31,928 :
Profit befors tax 20,670 46,410 28,494 -4 " S
Prafit after tax 15,314 34,783 21,311 ~ =" =
—&
For and on behalf of
Board of Directors of =&
KRBL Limited
Sdi- =
Anoop Kumar Gupta Regd. Office: 5120, Lahori Gate, Delhi-110006 = o
Place: Naida Joint Managing Director CIN: LOT111DL1993PLC052845, Emall: investor@krlindia.com, =0
Dt 049 Movember 2023 ON: D003KED wiebsile: www.krblrice.com, Tel.: +91-11-23968328, Fax: +91-11-2306832T =
NOTES: -8
The above is an extract of detailed format of Quartery Financial Results filed with the Stock Exchanges under Requlation 33 of the SEBI (Listing __
Ohbligations and Disclosure Requirements) Regulations, 2015, The full format of the Quaredy Financial Results are available on the Siock -
Exchange websites viz. www.bssindia.com and waw.nsaindia.com. The same is also avaiable on the company’s website viz. www krblrice.com. :—éﬁ
S
=
GMM PFAUDLER LIMITED |;
=
Registered Office & Works: Vithal Udyognagar, Karamsad 388 325, Gujarat, India _
CIN No: L29199GJ1962PLC001171, Email 1D : investorservices@gmmpfaudler.com =&
Website : www.gmmpfaudler.com =
Extract of Statement of Consolidated Unaudited Financial Results = N
for the Quarter and Half year ended September 30, 2023 a3
¥ In Crore (except per share data) =
Consolidated =
Year =
Sr. Quarter Ended Half Year Ended -
No Particulars I | | R E“d'd -
’ 30.09.2023 | | 30.06.2023 30.09.2022 | 30.09.2023 | 30.00,2022 | 31.03,2023 =
; Unaudited | Unaudited | Unaudited | Unaudited | Unaudited | Audited | |—&
1 | Total Income from Operations 93748 | 91227 780.05 1,849.75 1.519.29 | 3.177.55 =
2 | Net Profit / (Loss) 96.78 B5.81 101.40 182 .59 184 .83 206.82 ;_ m
| (before tax, Exceptional items) _ =
3 | Net Profit / (Loss) bafore tax 95.78 B5.81 101.40 182.59 184 .83 27524 = e
(after Exceplional items) T
4 | Net Profit / (Loss) after tax 70.21 5427 96.80 124.58 158.36 213.50 =
(after Excaptional items) - o
5 | Total Comprehensive Income 69.51 59.95 111.53 129.46 180.43 321.01 =
__fnrthnpﬁr‘nn-d.fz,r-&ar = -
& | Paid-up Equity Share Capital 8.899 B8.99 8.99 8.99 8.99 8.99 =
(Face Valus of T 2/- each) : =
7 | Other Equity , 79504 | =2
g | Eamings Per Equity Share on =
net profit after tax Z o,
(Fully paid-up equity share of € 2/- E i
each) (not annualised for quarter and :
half year) __ﬂ
| (I} Basic 15.82 l 12.22 14.81 28.04 24.96 37.52 f_
| {ii} Diluted 15.82 12.22 14.80 28.04 24.95 37.51 = -
Key numbers of Standalone Unaudited Financial Results ;_ =
' Standalone BT
Sr. Cluarr.ar Ended ~ Half Year Ended  |Year Ended __
No. | Pardculars 30.09.2023 | 30.06,2023 | 30.09.2022 | 30.09.2023 | 30.09.2022 | 31.03.2023 | |~
| Unaudited | Unaudited | Unaudited | Unauditad | Unaudited | Audited =
1 | Tumover 266.31 2B80.15 256.13 546.46 505.14 107479 | |—a
2 | Profit before tax 2046 | 22893 28 52 43.39 56.92 131.07 E
3 | Profit after tax 1578 | 16.86 21.35 J2.64 42.21 08.94 :—f*-
Notes: =
{iy The above is an extract of the detailed format of quarter and half year ended September 30, 2023 financial results filad with =0
the Stock Exchanges under Eegulation 33 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, |=
2015. Tha full format of quarter and half year ended September 30, 2023 financial results are available on the Stock |- .
Exchange websites viz. www bseindia.com and www.nseindia.com, The same is also available on the company's website |-
viz. www.gmmpfaudler. com. =
(i) The Board of Directors have announced a interim dividend of ¥ 1/- per share for the current Financial Year 2023-24, |—<
The record date for the payment of the said dividend has been fixed as Movember 20, 2023, =
{iii} In accordance with the SEBI Circular bearing Ref. Mo SEBVHO/MIRSD/MIESD-PoD-1/PICIRF2023/37 dated ;-m
March 16, 2023, Shareholders holding shares in physical mode are required to complete KYC by December 31, 2023, |
Additionally, the Shareholders are also encouragead 1o dematarialize their physical shareholding. =
For GMM Pfaudier Limited |=—
r GMM ——
Tarak Patel |—»
Place: Mumbai Pfﬂ”dl Managing Director 3 _
Date: November 09, 2023 DIN: 00166183 = - -
I--|III|-- |---|--||---l-|-|---I---r----llll|---|-- " | I T[T | |-||---| ||| --|-||I--||-|-|-|---|--||--||-| |
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Branch : lhalrapatan. Gindore Gate, Near Petrol Pump
Bank of Baroda o
H S =

Bus Stand Road, Jh City, District-Jhal
Ra|asthan-"’-‘--""1 E-mail : jhalra@bankoft com

Branch : Jhalrapatan, Gindore Gate, Near Petrol Pump
Bus Stand Road, Jhalrapatan City, District-Jhalawar,
Rajasthan-326023, E-mail : jhalra@bankofbaroda.com
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Appendix-IV [ Read with Rule 8[:1] ]

POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)
Whereas,

The undersigned being the authorized officer of the Bank of Baroda under the Securitization
and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (54 of
2002) and in exercise of powers conferred under section 13{12) read with Rule 3 of the
Security Interest (Enforcement) Rules, 2002 issued a Demand Notice Dated 18.08.2023
Calling upon the Borrower Shri Jugal Kishore 5/o Shri Ramnarayan Suthar and Co-borrower
Smt. Mayawati W/o Shri Jugal Kishore and Guarantor Shri Ramesh Chand Charan S/o Shri
Iiam Narayan Charan to repay the amount mentmned in the notice being Rs. 4,75,609.88

pees Four Lakh y Five Tt 15ix } i Nine and Paisa Eighty Eight Only) as
on 18.08.2023 (inclusive Uf interest upto 12,08.2023) + further interest from 13.08.2023 +
costs + other charges & expenses within 60 days from the date of receipt of the said notice.
The Borrower having failed to repay the amount, notice is hereby given to the Borrower and
the public in general that the undersigned has taken possession of the property described
herein below in exercise of powers conferred on him/her under sub section (4) of the section
13 of the Act read with Rule 8 of the Security Interest (Enforcement) Rules, 2002 on this the
06th Day of November of the Year 2023. The Borrower/Guarantors/Mortgagors in particular
and the public in general is hereby cautioned not to deal with the property and any dealings
with the property will be subject to the charge of the Bank of Baroda, Jhalrapatan Branch,
Gindore Gate, Near Petrol Pump, Bus Stand Road, lhalrapatan City, District-lhalawar,
Rajasthan for an amount Rs. 4,75,609.88 (Ruj Four Lakh y Five Tk d Six
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dred Nine and Paisa Eighty Eight Only) as on 18.08.2023 (inclusive of interest upto
12.08.2023) + further interest from 13.08.2023 + costs + other charges & expenses till date of
payment. The Borrowers attention is invited to provision of sub section (8) of section 13 of the
Act,inrespect of time available, to redeem the secured assets.

DESCRIPTION OF THE IMMOVABLE PROPERTY
All that part and parcel of Equitable Mortgage of Residential Property at Khasra No. 86,
Village Sanwalpura, Gram Panchayat Ratlai, Panchayat Samiti Bakani, District Jhalawar,
Rajasthan. Admeasuring Area 1120 Sq.Feet in the name of Shri Jugal Kishore Sfo Shri
Ramnarayan Suthar. Bounded By :- Morth : Road, South : House of Shri Ramsinngh 5/o
Heera Suthar, East: House of Shri Mangilal Tanwar, West : House of Shri Amarlal Suthar

Date : 06.11.2023, Place : Jhalrapatan Authorized Officer, Bank of Baroda

Appendix-1V [ Read with Rule 8(1) ]

POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)
Whereas,

The undersigned being the authorized officer of the Bank of Baroda under the Securitization
and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (54 of
2002) and in exercise of powers conferred under section 13(12) read with Rule 3 of the
Security Interest (Enforcement) Rules, 2002 issued a Demand Notll:e Dated 21 08.2023
Calling upon the Borrower M/s Shree Pasharv Pad i Jain R y P Smt.
Jyotibala Jain W/o Shri Girish Kumar Jain and Guarantor Shri Girish Kumar Jain 5/o Shri
Rupmal Jain to repay the amount mentioned in the notice being Rs. 2,35,897.50 (Rupees
Two Lakh Thirty Five Thousand Eight Hundred Ninety Seven and Paisa Fifty Only) as on
21.08.2023 + further interest from 22.08.2023 + costs + other charges & expenses within 60
days from the date of receipt of the said notice. The Borrower having failed to repay the
amount, notice is hereby given to the Borrower and the publicin general that the undersigned
has taken possession of the property described herein below in exercise of powers conferred
on him/her under sub section (4) of the section 13 of the Act read with Rule 8 of the Security
Interest (Enforcement) Rules, 2002 on this the 06th Day of November of the Year 2023.

The Borrower/Guarantors/Mortgagors in particular and the public in general is hereby
cautioned not to deal with the property and any dealings with the property will be subject to
the charge of the Bank of Baroda, Jhalrapatan Branch, Gindore Gate, Near Petrol Pump, Bus
Stand Road, Jhalrapatan City, District-Jhalawar, Rajasthan for an amount Rs. 2,35,897.50
(Rupees Two Lakh Thirty Five Thousand Eight Hundred Ninety Seven and Paisa Fifty Only) as
on 21.08.2023 + further interest from 22.08.2023 + costs + other charges & expenses till date
of payment. The Borrowers attention is invited to provision of sub section (8) of section 13 of
the Act, in respect of time available, to redeem the secured assets.

DESCRIPTION OF THE IMMOVABLE PROPERTY
All that part and parcel of Property bearing Plot No. C-09, Shreenath Nagar Pratham Awasiya

Colony, Khasra No. 288/466, Village Niwas, Tehsil Jhalrap Admeasuring Area
1000 5q.Feetin the name of Smt. Jyoti Bala Jain W/o Shri Girishi Kumar Jain.
Bounded By :- Morth : Plot No. C-10, South : 30 Feet Road, East :
West: 30 Feet Road

Plot Mo. C-11,

Branch : lhalrdpatan. Glndow Gate, Near Petrol Pump
Bus Stand Road, J City, District-Jhal
Rajasthan-326023, E-mail : jhalra@bankofbaroda.com

Appendix-IV [ Read with Rule 8(1) ]

POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)
Whereas,

The undersigned being the authorized officer of the Bank of Baroda under the Securitization
and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (54 of
2002) and in exercise of powers conferred under section 13{12) read with Rule 3 of the
Security Interest (Enforcement) Rules, 2002 issued a Demand Notice Dated 18.08.2023
Calling upon the Borrower Shri Kishan Lal $/o Shri Champa Lal and Guarantor Shri Nanuram
5/o Shri Radhakishan & Shri Puri Lal Tanwar Sfo Shri Giridhari Lal to repay the amount
mentioned in the notice being Rs. 5,32,140.19 (Rupees Five Lakh Thirty Two Thousand One
Hundred Forty and Paisa Nineteen Only) as on 18.08.2023 (inclusive of interest upto
12.08.2023) + further interest from 13.08.2023 + costs + other charges & expenses within 60
days from the date of receipt of the said notice. The Borrower having failed to repay the
amount, notice is hereby given to the Borrower and the publicin general that the undersigned
has taken possession of the property described herein below in exercise of powers conferred
on him/her under sub section (4) of the section 13 of the Act read with Rule 8 of the Security
Interest (Enforcement) Rules, 2002 on this the 06th Day of November of the Year 2023, The
Borrower/Guarantors/Mortgagors in particular and the public in general is hereby cautioned
not to deal with the property and any dealings with the property will be subject to the charge
of the Bank of Baroda, Jhalrapatan Branch, Gindore Gate, Near Petrol Pump, Bus Stand Road,
Jhalrapatan City, District-Jhalawar, Rajasthan for an amount Rs. 5,32,140.19 (Rupees Five
Lakh Thirty Two Thousand One Hundred Forty and Paisa Nineteen Only) as on 18.08.2023
(inclusive of interest upto 12.08,2023) + further interest from 13,08.2023 + costs + other
charges & expenses till date of payment. The Borrowers attention is invited to provision of sub
section (8) of section 13 of the Act, in respect of time available, to redeem the secured assets.
DESCRIPTION OF THE IMMOVABLE PROPERTY
All that part and parcel of Equitable Mortgage of Residential Property at Khasra No. 365,
Village Manpura Lodhan, Panchayat Kohri Jhar, Tehsil Bakani, District Jhalawar,
Rajasthan. Admeasuring Area 500 Sq.Feet in the name of Shri Kishan Lal S/o Shri Champa
Lal. Bounded By :- North : House of Shri Gangaram S/o Parama, South : House of Shri
Begnath S/o Panna Tanwar, East : Road, West : House of Shri Ramehand 5/o Panna Tanwar.

%j’ d@ 3inE agier
Ba of Baroda

Authorized Officer, Bank of Baroda

Date : 06.11.2023, Place : Jhalrapatan

Date : 06.11.2023, Place : Jhall Authorized Officer, Bank of Baroda

CAREER POINT LIMITED

[ ] [ ] CAREERPOINT
FINOVA CAPITAL F I n v I I PV I- Registered Office: Village Tangori, Banur, Mohali, Punjab-140601-India | Corporate Office: CP Tower-1, Road No.1, IPIA, Kota-324005 (Raj.)
LER RN L "y CIN: L80100PB2000PLC054497 | Ph: 080-47250011 | website: wwwe.cpil.in | E-mail: investors@cpil.in
702, Seventh Floor, Unique Aspire, Plot No 13-14 Cosmo Colony, Amrapali Marg, Vaishali Nagar ,Jaipur — 302021, Rajasthan. EXTRACT OF UNAUDITED CONSOLIDATED FINANCIAL RESULTS FOR THE QUARTER AND HALF YEAR ENDED ON 30TH SE"EM?::LUZH??E? Lakhs)
APPENDIX-1V-A . -
i Half-Year Half-Year Financial Year
- [S?e pr:iws? to rule Bbilb)] i ) m:g::”;&'g“ u‘;ﬁ”ﬁrz‘?d ﬂa“ﬂr;ﬂ';frzel';dﬁd ended ended ended
ale notice for sale of immovable properties Particulars (30/09/2023) (30/06/2023) consy) | oz | i)
Motice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s) that the below described immovable property
mortgaged /charged to the secured creditor, the physical possession of which has been taken by the Authorised Officer of Finova Capital Private -
Limited Secured Creditor, will be sold on “As is where is”, “As is what is", and “Whatever there is” for recovery of dues in below mentioned Total Incame from Operations (net) 2044.16 2899.08 1861.98 4943.24 3822.50 8536.69
account s, The details of Borrower/ Co-Borrowers/Mortgagor/Guarantors/Secured Assets/Dues/Reserve Price /Auction Date & Time, EMD and Net Profit from Ordinary Activities after tax before Minority Interest 1324.26 2126.06 1050.59 3450.32 231066 1506.12
Bid increase amount are mentioned below. Net Profit for the period after tax and Minority Interest 1151.85 1625.08 812.60 2776.93 1757.55 1218.17
Guarant“?|Fa:;jn|":|Ileooﬂfgsa;rarr.:;wlfe‘:-gf1 Al No. | Amount Dues Description of Property RE?;’S* Msg;:eﬁ% Tﬁ;,;eaprucéi %n :Ziupgiq:lz: ihna;eﬁf;as;lilflltl:scﬂegzagluz c:fN rls;.alsng-ereiadlgnce 1819.29 1819.29 1819.29 1819.29 1819.29 1819.29
N i X Ciuad valuatl i
Loan Afc No. Rs. All that piece and parcel of the i ble Property sitvated at . Rs. Auction Date:
FIKTLALONS000005002818, Rs. South West part of land khasra No 1620/2 village Mandana| 3 ¢ 425/-[3,16 :42!' ;9“”2023 Shegt_ of previous year
: ’ 34.02.654/- | Tehsil Ladpura District Kota Rajasthan.(Except Shop Ne 05)| ~ " - Earnings Per Share (EPS)
Mahafuz Alam Ansari $/0 - Owned by Mahafuz Alam Ansari & Sabir Ali which is having upto 11.00AM a) Basic & Diluted EPS before Extraordinary it 5.34 a.93 4.43 15.27 962 657
Manzoor Alam Ansari (Borrower), upto Four Bouniarion. 28-Mov- a) Basic & Dilute efore Extraordinary items . ; . . / i
Hidayatulla Khan $/0 Mohammad 30-1‘:;28023 EASTBY : Other Land 2023 J;l.rllctio’:"n PIFa;:: b) Basic & Diluted EPS after Extraordinary items 6.34 8.93 4.43 15.27 9.62 6.57
Raja khan (Co-Borrower), Sabbir |, F'C8 | WESTBY  Other Land oyl EXTRACT OF UNAUDITED STANDALONE FINANCIAL RESULTS FOR THE QUARTER AND HALF YEAR ENDED ON 30TH SEPTEMBER, 2023
Ali Khan $/0 Hidayatulla Khan n are:' and | NORTH BY : Other Land Bid 35 and Office -
(Co-Borrower), Mrs. Ishrat Hanam e;f:e::s SOUTHBY : Road Incr;“e Eﬂgr&fé;sf Quaveter ended | Quareterended | Ouareter ended H:::;IY:[IN H;m?[ ﬁna:;;:ld\'ear
W/0 Mahafuz Alam Ansari until the Amount | Near Pratap Particulars (30/08/2023) (30/08/2023) (30/09/2022) (0092023) ooy | ez
(Co-Borrower), Mrs. Nagama
Parveen W/O Sabir Ali khan (Co- | " g " O it Ko (Inaudied) | (Unaudited) | (Unauited) | (Unouited) | (Unawdited) | (Audied)
Borrower), Manzur Alam 5/0 Vali 324006 Total Income from Operations (net) 1569.85 1683.97 1384.85 325382 2798.42 5189.89
Mohammad (Co-Borrower), | fon Dats: Net Profit from Ordinary Activities after tax before Minority Interest 1292.39 986.98 807.83 2279.37 1683.03 2961.60
Pradeep Kumar 5/0 Ram Chandra “sg;;*jfz"nzs‘“e' Net Profit for the period after tax and Minority Interest 1136.86 705.01 624.19 1841.87 | 1253.75 221935
(Guarantor) Paid-up Equity Share Capital (Face value of Rs. 10/- each) 1819.29 1819.29 1819.29 1819.29 1819.29 1819.29
Terms & Conditions of tender Reserves excluding Revaluation Reserve (NIL) as per balance
1. The person, taking part in the tender, will have to deposit his offer in the tender form provided by the Company, which is to be collected from the Finova sheet of previous year
Capital Pvt. Ltd. during working hours of any working day, super scribing "Tender Offer for Above Mentioned Property“on the sealed envelope along with the DD/pay Earnings Per Share (EPS)
order of 10% of the reserve price as Earnest Money Deposit (EMD) in favor of Finova Capital Pvt. Ltd. payable at Kota at the above mentioned office. The sealed a) Basic & Diluted EPS before Extraordinary ftems 5.24 368 343 1012 B.89 1220
envelopes will be opened in the presence of the available interested parties at above mentioned office of Finova Capital Pvt. Ltd. The Inter-se bidding, if necessary will b Basic & Diluted EPS after Extraordinary items 5.23 388 343 10. 12 5.69 1220
also take place among the available bidders. The EMD is refundable if the bid is not successful, - . : - - -
2. The successful bidder will deposit 10% of the bidding amount adjusting the EMD amount as initial depositimmediately after the fall of the hammer towards the N"“’s’_ ) N )
purchase of the asset. The successful bidder failing to deposit the said 10% towards initial payment, the entire EMD deposited will be forfeited. 1.The financial results for the Quarter and half year ended 30th September, 2023 have been limited reviewed.
3. Balance amount of the sale price will have to be deposited within 15 days after the confirmation of the sale by the secured creditor; otherwise his initial 2.The above results, duly reviewed by the Audit Committee and approved by the Board of Directors in their meeting held on 8th November, 2023
payment deposited amount will be forfeited. 3. The above is an extract of the detailed format of bath Cansolidated and Standalone Financial Results for the Quarter ended on 30th September, 2023 filed with the Stock
4. Interested parties who want to know about the procedure and terms & conditions of tender may contact 7014042735 or visit above mentioned branch Ezchangelunl:ler H.eg.ulation33 Df[he SEBI (Listing and Other Dieclueureﬁequiremeets] Regulation, 2{115..Thefull format of the Quarterly Financial Results are available on the
office during office hours. Company's website i.e. www.cpil.inand Stock Exchange websites i.e. www.bseindia.com and www.nseindia.com. BY ORDER OF THE BOARD OF DIRECTORS
Mote: - This is also a 15 days notice U/R 8(6) to the Borrowers/Guarantors/Mortgagor of the above said loan accounts about tender inter se bidding sale on the above FOR CAREER POINT LIMITED
mentioned date. . .
Place: Kota Authorised Officer Place: Kota (Rajasthan) PRAMOD MAHESHWARI
Date: 09-11-2023 Finova Capital Private Limited Date : 14th August, 2023 Chairman, Managing Director and CEO (DIN-00185711)

Branch:- Khyaliwala (145), Sri Ganganagar (Raj.) 335001

MAND
Email- rm_sriganganagar@rmgb.in

DEMAND NOTICE UNDER SECTION 13(2) OF SECURITIZATION ACT OF 2002
As the Loan Account Become NPA therefore The Bank Authorised Officer Under Section 13(2) of Securitisation and Reconstruction of Financial
Assets and enforcement of Security interest ACT 2002 had issued 60 day demand notice to the borrower as given in the table. According to the
Notice if the Borrower does not deposit the Amount within 60 days. The amount will be recovered from Auction of the security as given below, As
the demand Notice sent to the borrower has not been served, copy of demand notice has also been Affixed on the mortgage property. Therefore
the Borrower(s) is informed to deposit the loan amount along with future interest and recovery expenses within 60 days, otherwise under the
provisions of section 13(4) and 14 of the said Act, the Bank's Authorised Officer is free to take possession of the Security as given below.

Name, Address of the Borrower/ Details of Properties/Address of| Date of | Amount outstanding
Guarantor & A/c No. Secured Assets to be Enforced | Notice |(As per on the date of notice)|

Loan A/ No.: 83079449797 (HL) Name of the Owner: Mrs. Kailash| 30/10/2023| Rs. 17,71,108/- as
Borrower- Mrs. Kailash Rani w/o Mr. Mahaveer Rani w/o Mr. Mahaveer. Plot No. A- on 30/10/2023

1. Ward No. 01, Village- Khyaliwala, 16 ML, Sriganganagar (Raj.) 335002.| 16 (Patta No. 14487) Size: 25' x inclusive of interest
Also At- 2. Plot No. A-17, Ward No. 01, Govindam Enclave, Village-| 46'6" = 1162.50 Sq.ft., Killa No. 17, upto 29/10/2023 with
Khyaliwala (11 LNP), 16 ML, Sriganganagar (Raj.) 335 002 S0. No. 17, Chak 16 ML, Govindam further interest and
Also at- 3. Mis Om Shree Udhyog, Village- Khyaliwala (11 LNP), 16 ML, | Enclave, (11 LNP) Khyaliwala incidental expenses,
Sriganganagar (Raj.) 335 002 o Distt. Sriganganagar (Raj.). costs
Co-Borrower:- Mr. Mahaveer s/o Mr. Prithvi Raj Surrounded by:- East; Road, West:
1. Ward No. 01, Village- Knyaliwala, 16 ML, Sriganganagar (Raj.) 335002. | water Course, North: Plot No. A-
Also at:- 2. Plot No. A-17, Ward No. 01, Govindam Enclave, Village-{ 17, gouth: Plot No. A-15.
Khyaliwala (11 LNP), 16 ML, Sriganganagar (Raj.) 335002

Loan Aje No.: 83078573418 (HL) N f th - Mrs. Kailash Rs. 18,26,089/- as on
Borrower- Mrs. Kailash Rani wjo Mr. Mahaveer arrl!e O S M | 01072023 30/10/2023 inclusive of
! h . . Rani w/o Mr. Mahaveer. Plot No. A
1. Ward No. 01, Village- Khyaliwala, 16 ML, Sriganganagar (Raj.) 335002.] 47 (Patta No. 13870) Size: 25' x interest upto
Also At- 2. Plot No. A-17, Ward No. 01, Govindam Enclave, Village-| yeer 1152 50 Sq.ft., Killa No 29/10/2023 with
Khyaliwala (11 LNP), 16 ML.Srigangenagal (Raj.) 335002 17, 5. Mo .1? Chak 'y ML' et
glen at- 3. Mis [C;{m_ ?gaeﬁenlfllghwg. Village- Khyaliwala (11 LNP), 16 ML,| & o 7 E L clave (11 LNPi NPA Date: | incidental expenses,
riganganagar (Raj. : i ; 00 t
Co-Borrower:- Mr. Mahaveer s/o Mr. Prithvi Raj Khyaliwala, Distt. Sriganganagar|268/10/2023 Costs

vy ; h : (Raj.). Surrounded by:- East
li:gagﬂ-ug'_Gpl|b\t“:|\|?eﬁ-'(1h{aw;|§:16 ML, Sriganganagar (Raj.) 335002. Road. West: Other Land, North:

No. 01, Govindam Enclave, Village- :
Khyaliwala (11 LNP), 16 ML, Sriganganagar (Raj,) 335002 (Oshoe Land, Soush: PlotHo: 10

Borrower(s) are further advised that (1) they obtain the above demand notice from the concerned branch office. (2)They should deposit the
demand amount in the bank along with the interest payable in the notice period otherwise the further action will be taken in accordance with the
provisions off the said Act. AUTHORISED OFFICER
Date: 10.11.2023, Place: Sriganganagar RAJASTHAN MARUDHARA GRAMIN BANK

NPA Date:
'12810/2023

Regional Business Office, Jaipur 1,274, DEMAND NOTICE - 13{2}
Guru Jambeshwar Nagar,

RMGB Gandhi Path, Vaishali Nagar-jaipur - 302021 UNDER SARFAESI ACT, 2002

A notice is hereby given that the following Borrower/Co-Borrower /Guarantor have defaulted in the repayment of principal and interest of
the loans facility availed by them from the Bank and the loans have been classified as Non Performing Assets (NPA). The notices were issued to
them under Section 13(2) of Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 on their last
known addresses, but the same have been retuned un-served and as such they are hereby informed by way of this public notice.

ATTTHATEl

Name of the Borrower/Co-Borrower Date of Demand Notice/ it
Guarantor and Address Qutstanding Amount Description of the Mortgaged Assets
Sh. Shubham Tyagi S/o Sh. Vipin Kumar Tyagi 29.09.2023 Name of the Owner:-
(Borrower) Rs.19,15,058/- Sh. Shubham Tyagi 5/o Sh. Vipin Kumar Tyagi

Address:- C-602, Mahima Panache, Airport
Road, Jagatpura, Jaipur District Jaipur,
(Rajasthan) 302017

As On 27.09.2023
+ further Interest and other
expenses thereon.
NPA DATE: 27.09.2023

Hypothecated of CAR HYUNDAI CRETA 1.5 CRDI AT 5X
Registration No.: RJ-45 CL 7175
Chassis No.: MALPC813MLM043980
Engine No.: DAFALM041953

The steps are being taken for substituted service of notice. The above Borrowers are hereby called upon to make payment of outstanding
amount within 60 days from the date of publication of this notice, failing which further steps will be taken after expiry of 60 days from the date
of this notice under sub-section (4) of Section 13 of Securitization and Reconstruction of Financial Assets and Enforcement of Security interest
Act, 2002. Bnrrnwersare advised to collect Original Notice issued u/s 13(2) from the undersigned on any working day.

The ion is invited to provisions of Sub-section (8) of Section 13 of the Act, in respect of time available to redeem the
secured assets

Place:- Jaipur(Raj) Date. 09.11.2023

Authorised Officer (Rajasthan Marudhara Gramin Bank )

[ ODISHA RENEWABLE ENERGY DEVELOPMENT AGENCY

it S-3/59, MANCHESWAR INDUSTRIAL ESTATE, BHUBANESWAR-751010
Phone: (0674) 2588260,2586398,2580554, Fax:2586368

Website: www.oredaorissa.com, Emall: ceoreda@oredaorissa.com

e-Tender Call Notice

CAD-1T89

No: 3434 Date: 07/11/2023

E-tender is invited through e-tender portal from eligible bidders for design, Engineering, Supply, Installation, Testing and
Commissioning of "Rooftop Solar Power System with 6 hours of battery backup system at 98 Schools" along with
Comprehensive Maintenance for Five (5) years.

SINo.

Event
Date of publication of RFP on E-procurement website and OREDA website
Due date of pre bid query i

Schedule
07.11.2023
14.11.2023, Time: 5:00 PM

dw 3im agier Branch : Jhalawar Road, Kota (Rajasthan)

Mobile : 8094007100, Email : kotraj@bankofbaroda.com
PUBLIC NOTICE FOR VEHICLE E-AUCTION

Bank of Baroda, Jhalawar Road, Kota (Raj.) Branch is conducting E-auction of Seized Vehicle
of non-payment of loan. We invited bids for sale of movable vehicles on the basis of “AS IS
WHERE IS, WHAT IS THERE IS AND WITHOUT ANY RECOURSE BASIS”. EMD amount 10 % of
reserve price along with KYC for vehicle submit through NEFT/RTGS/DD/BC or any payment
mode in favor of Bank of Baroda related branch. The bank reserves the right to reject any
proposal for any reason, The |ast date for deposits EMD amountis 11.12,2023 till 04.00 PM.
The details of the vehicle to be sold are as follows :

NAME & ADDRESS OF BORROWER : M/S DIVYAM TRANSPORTS
R/o 18, Gound Floor, Sharma Colony Vistar, 2nd Mahesh Nagar, 80 Feet Road ke Pass,
Jaipur (Rajasthan)-302015

Ba of Baroda

Outstandi Vehicl Reserve Price
standing icle
Armount Details Place of Inspection Earnest Money
BID Increase Amt.
Rs. TATA TANKER SIGNA Parking Yard Tonk Rs. 18,02,000/-
27,69,758.10 3518 5 CR BS-IV Shanker Choudhary Rs. 1,80,200/-
+ Color : Titanium White 9314011894,
unapplied Model ; 2019 90575135944 Rs. 10,000/~
interest and | Reg. No.: R)-20-GB-7294 Note : First Bid is
other charges. compulsory to be
increased

EMD Account detail : EMD Account No. - 08370015181869, IFSC Code - BARBOKOTRA)
(After 'BARB' is Zero), Branch : Jhalawar Road, Kota Mob. 8094007100

Date & time of the auction : The auction will be held on 12.12.2023 from 02.00 PM to
06.00 PM (unlimited extension of 5 minute) at through https://bob.auctiontiger.net, last
date of deposits EMD amount and KYCis 11,12,2023 till 04,00 PM.

For detailed terms & conditions of the auction please refer to the link provided in
https://bob.auctiontiger.net & https://www.bankofbaroda.in/e-auction/e-auction
e-notice, Bank of Baroda secured creditor website.

For more information, contact Bank of Baroda, Branch-Jhalawar Road, District-Kota (Raj.),
Mob.No. 8094007100 and Rajvanshi & Associates Enforcement Consultant Pvt. Ltd.,
Mob.No. 9314668454,

Date : 07.11.2023, Place : Jhalawar Road, Kota

Authorised Officer, Bank of Baroda

Date and time of pre-bid meeting through vitual mode hitps:/meet. goople com/zxv-tenn-jfi 15112023, Time: 1230 AM

IDFC First Bank Limited

(erstwhile Capital First Limited, amalgamated with IDFC Bank Limited and presently known as IDFG First Bank Limited)
CIN : L65110TN2014PLC097792

Registered Office: - KRM Towers, 8th Floor, Harrington Road, Chetpet, Chennai- 600031.

Tel : +91 44 4564 4000 | Fax: +91 44 4564 4022

IDFC FIRST
Bank

Notice under Section 13 (2) of the Securitization and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002

The following borrowers and co-borrowers availed the below mentioned secured loans from IDFC FIRST Bank Limited (erstwhile
Capital First Limited, amalgamated with IDFC Bank Limited and presently known as IDFC First Bank Limited) The loans of
the below-mentioned borrowers and co- borrowers have been secured by the mortgage of their respective properties. As they have
failed to adhere to the terms and conditions of the respective loan agreements and had become irregular, their loan were classified
as NPA as per the RBI guidelines. Amounts due by them to IDFC FIRST Bank Limited (erstwhile Capital First Limited,
amalgamated with IDFC Bank Limited and presently known as IDFC First Bank Limited) are mentioned as per respective
notices issued more particularly described in the following table and further interest on the said amounts shall also be applicable
and the same will be charged as per contractual rate with effect from their respective dates.

g |  Loan Type of Name of Section Oa':zif:f:;g
No. Account Loan borrowers and | 13 (2) r Section Property Address
No. co-borrowers |Notice Date 1"39 0
(2) Notice
1 | 37957626| LOAN | 1.vIJAY 14.10.2023 | 2,71,473.48/- | ALL THAT PIECE AND PARCEL OF PATTA NO. 04,
AGAINST | KUMAWAT SITUATED AT WAKE BASSI MOHALLA, PISANGAN,
PROPERTY| 5 kalLASHI TEHSIL:  PISANGAN,  DISTRICT.  AJMER,
DEVI RAJASTHAN-305204, ADMEASURING 7285 SQ.
3. LOKESH ¥DS., AND BOUNDED AS: EAST: HOUSE OF
KUMAWAT SHREE BABULAL, WEST: HOUSE OF SHREE
LALCHAND ETC., NORTH: HOUSE SHREE
MOHANLAL, SOUTH: AAM RASTA
2 |oar3mar4| LOAN 1. KANHAIYA [25.10.2023| 579,849.31/- | ALL THAT PIECE AND PARCEL OFPROPERTY
AGAINST LAL BEARING PATTA NO. 23, SITUATED AT GRAM:
PROPERTY| 2. PINTU LAVERA, GRAM PANCHAYAT: LAVERA PANCHAYAT
VAISHNAY SAMITI: SHRINAGAR, DISTRICT:  AJMER,
3. MANJU RAJASTHAN -305601, ADMEASURING AREA 135.33
KANHAIYA 5Q. YDS,AND, BOUNDED AS: EAST:GOVT.
PROPERTYWEST: HOUSE OF SAITAN, NORTH:
HOUSE OF DYAL FOJI, SOUTH:RASTA

30.11.2023, Time: 5:00 PM
04.12.2023, Time: 5:00 PM
05122023, Time: 3:30 PM

Due date and time for submission of online copies of Technical Bid and price bid.

Due date and time for submission of hard copies of Technical Bid for select Bid Forms only

Due date and time for the opening of Technical Bid for both online copies and hard copies, exeept price bid.

Bl B e B Bl el

Due date and time for the opening of online price bid applicable only for the bidders whose Technical bids

R To be intimate later
shall be responsive.

Details can be seen from the website www. tenderwizard .com/OREDA or www.oredaorissa.com. Further corrigendum, it any, will

FORM A

PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

DR POLYPIF M

IDFC First Bank Limited

(erstwhile Capital First Limited, amalgamated with IDFC Bank Limited and presently known as IDFC First Bank Limited)
CIN : L65110TN2014PLC097792

Registered Office: - KRM Towers, 8th Floor, Harrington Road, Chetpet, Chennai- 600031.

Tel : +91 44 4564 4000 | Fax: +91 44 4564 4022

IDFC FIRST
Bank

Notice under Section 13 (2) of the Securitization and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002

The following borrowers and co-borrowers availed the below mentioned secured loans from IDFC FIRST Bank Limited (erstwhile
Capital First Limited, amalgamated with IDFC Bank Limited and presently known as IDFC First Bank Limited) The loans of
the below-mentioned borrowers and co- borrowers have been secured by the mortgage of their respective properties. As they have
failed to adhere to the terms and conditions of the respective loan agreements and had become irregular, their loan were classified
as NPA as per the RBI guidelines. Amounts due by them to IDFC FIRST Bank Limited (erstwhile Capital First Limited,
amalgamated with IDFC Bank Limited and presently known as IDFC First Bank Limited) are mentioned as per respective
notices issued more particularly described in the following table and further interest on the said amounts shall also be applicable
and the same will be charged as per contractual rate with effect from their respective dates.

Loan Name of Section | Outstanding
:::r. Account T{g::f borrowers and | 13 (2) :::%ﬂtuzz Property Address
No. co-borrowers |Notice Date 13 (2) Notice
1 |48366037| LOAN | 1.SURENDR |14.10.2023| 3,93.248.83.- |ALL THAT PIECE AND PARCEL OF PROPERTY|
AGAINST KUMAR BEARING PATTA NO. 60, SITAUTED AT GRAM:
PROPERTY | BUNAKAR CHIRADA, GRAM PANCHAYAT: KHORASHYAMDAS,
2.LALI PANCHAYAT SAMITI: JALSU, DISTRICT: JAIPUR,
SURENDRA RAJASTHAN-303704, MEASURING 154.00 SQ.
¥DS., AND BOUNDED AS: EAST: AAM RASTA,
WEST: OPEN LAND, NORTH: OPEN LAND,
SOUTH: OPEN LAND

YYou are hereby called upon to pay the amounts to IDFC FIRST Bank Limited (erstwhile Capital First Limited, amalgamated
with IDFC Bank Limited and presently known as IDFC First Bank Limited) as per the details shown in the above table
with contracted rate of interest thereupon from their respective dates and other costs, charges etc. within 60 days from the
date of this publication, failing which the undersigned shall be constrained to initiate proceedings, under Section 13 (4) and
section 14 of the SARFAESI Act, against the mortgaged properties mentioned hereinabove to realize the amount due to
IDFC FIRST Bank Limited (erstwhile Capital First Limited, amalgamated with IDFC Bank Limited and presently
known as IDFC First Bank Limited). Further you are prohibited under Section 13 (13) of the said Act from transferring the

said secured assets either by way of sale/lease or otherwise. Sd/-
Authorized Officer

IDFC FIRST Bank Limited

Date : 10.11.2023 (erstwhile Capital First Limited, amalgamated with

Place : AJMER IDFC Bank Limited and presently known as IDFC First Bank Limited)

You are hereby called upon to pay the amounts to IDFC FIRST Bank Limited (erstwhile Capital First Limited, amalgamated
with IDFC Bank Limited and presently known as IDFC First Bank Limited) as per the details shown in the above table
with contracted rate of interest thereupon from their respective dates and other costs, charges etc. within 60 days from the
date of this publication, failing which the undersigned shall be constrained to initiate proceedings, under Section 13 (4) and
section 14 of the SARFAESI Act, against the mortgaged properties mentioned hereinabove to realize the amount due to
IDFC FIRST Bank Limited (erstwhile Capital First Limited, amalgamated with IDFC Bank Limited and presently
known as IDFC First Bank Limited). Further you are prohibited under Section 13 (13) of the said Act from transferring the
said secured assets either by way of saleflease or otherwise. Sdl-
Authorized Officer

IDFC FIRST Bank Limited

(erstwhile Capital First Limited, amalgamated with

IDFC Bank Limited and presently known as IDFC First Bank Limited)

Date : 10.11.2023
Place : JAIPUR

Jaipur
B | ]

be uploaded in these websites only. 1. [ Name of comorate debtor GWALIOR POLYFIPES LIMITED
2. | Date of incorporation of corporate debtor| 19,10,/1982
OLPR-04065/11/0019/2324 Sd/- Chief Executive 3. | Authority under which corporate deblor | ROC Gwalior
i incorporated / registeredd
4, Comorate Idertity No. / Limited Lisbility | UZ8938MP1982PL000207

Iferttification Mo, of corporate dettor

POLYPIPES ESTAT MALANFUR, INDUSTRIAL AREA,
MALANFUR, BHIND, Madhya Pradesh, India, 477001

5, | Address of the regstered office and
principal office (if any) of corporate

debtor
&, | Insohvency commencement date in Date of order 02-11-2023

respect of corporate debior Order uploaded at NCLT website on 05112023,
7, | Estimated date of closure of insovency | 06052024

resolution process. (180 Days From the date of receipt of Order)

Namec-Mr. Navin Khandetwal
REG. NO =
|BBI/IPA-00L/1P-POOT 03/ 20472048/ 11301

&, |Mame and the ion numiber of
the insohency professional acting as
interim resolution professional

g, | Address and e-mail of the interim
resolution professional. as registered
with the Board

Address - 206, Navneet Plaza 5/2 Old Pakasia,
Indore- 452018
Email : nenink25@yahoo.com

10| Address and email to be used for Address - 206, Navreet plaza 5/2 Old Palasia,

comespondence with the interim Indore- 452018
resalution professional Email : ibe.gpl@gmail.com
11] Last date for submission of claims 22112023

(14 days fram the date of order recened by IRP)

Based on limited information, there is no class of creditor
/s 21i6AYh) of IBC 2016.

12| Clesses of creditors, if any, under
clause (b) of subsection (6A4) of
section 21, ascertained by the intenm
resolution professional

13{ Names of Insolvency Professionals
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

Mot Applicable.

14{(a} Retevant Forms and
(b} Detalls of authorized representatives
are available at

(&) Weblink:_hitps://ibbi.govinhome,/downloads
Physical address: As per point 10

(B Not applicable as per information available with
IRP till date

Motice is hereby given that the Mational Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the GWALIOR POLYPIPES
LIMITED on 01-09-2023 however , appointment of IRP is confirmed via NCLT order 02-11-
2023 (order uploaded at MCLT website on 08-11-2023).

The creditors of GWALIOR POLYPIPES LIMITED are hereby called upon to submit their
claims with proof on or before 22-11-2023 to the interim resolution professional at the
address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.
Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed
againstentry No.13 to act as authorised representative of the class in Form CA,

Submission of false or misleading proofs of claim shall attract penalti
Date: 10-11-2023 Navin Khandelwal
Place : INDORE Interim Resolution Professional

IBEI/IPA-001/1P-PO0703/2017-18/11301

AFA valid till 27-11-2023
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